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MADHYA PRADESH ORDINANCE
No. 7 oF 2018

THE MADHYA PRADESH NAGARPALIK VIDHI (DWITIYA SANSHODHAN)
- ADHYADESH, 2018

[First published in the “Madhya Pradesh Gazette (Extra-ordinary)’’, dated the 3rd May,
2018.]

Promulgated by the Governor in the sixty-ninth year of the Republic of India.

An Ordinance further to amend the Madhya Pradesh Municipal Corporation Act, 1956 and the
Madhya Pradesh Municipalities Act, 1961.

WHEREAS, the State Legislature is not in session and the Governor of Madhya Pradesh is
satisfied that circumstances exist which render it necessary for her to take immediate action;

Now, THEREFORE, in exercise of the powers conferred by clause (1) of article 213 of the
Constitution of India, the Governor of Madhya Pradesh is pleased to promulgate the following
Ordinance :(—

1. This Ordinance may be called the Madhya Pradesh Nagarpalik Vidhi i(Dwitiya ,

Sanshodhan) Adhyadesh, 2018.

2. During the period of operation of this Ordinance, the Madhya Pradesh Municipal
Corporation Act, 1956 (No. 23 of 1956) and the Madhya Pradesh Municipalities Act, 1961
(No. 37 of 1961) shall have effect subject to the amendments specified in Sections 3 and 4.

PART-I
AMENDMENT TO THE MADHYA PRADESH MUNICIPAL CORPORATION ACT,
1956 (No. 23 o 1956) |
3. In the Madhya Pradesh Municipal Corporation Act, 1956 (No. 23 of 1956), —
(D In section 5,—
(i) after clause (1), the following clause shall be inserted, namely :—

“(1-a)“amusement’”’ means any amusement provided in any amusement arcade or
y
amusement park or theme park or by whatever name called, when provided
in a local area for monetary consideration;”;

(ii) after clause (22-a), the following clause shall be inserted, namely:—

“(22-b) “entertaiment” includes the following when provided in a local area for
monetary consideration in cash or in any other manner, and whether received
in advance, in instalments or in any other manner.—

(i) any exhibition, performance, amusement, game or sport to which persons
are admitted;

(ii) entertaiment provided by a direct to home, (DTH) service provider through
satellite;
(iii) enterainment provided by a cable operator through cable service;

(iv) ring tones, music, videos, movies, animations, games, jokes, etc. provided
by a telecom service provider through telecom service;

Short title.

Madhya Pradesh

Act No. 23 of .

1956 and Act
No. 37 of 1961
to be
temporarily
amended.

Amendment to
the Madhya
Pradesh Act
No. 23 of 1956.
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(v) contests organised through telecom services by the telecom service provider
or any persomn;

(vi) entertainment provided by any other technological means or device;

Explanation.—Services received by a person situated in a local area of Madhya
Pradesh shall be deemed to have been provided within that local area;”.

“(2) In section 132,—
(i) in sub-section (1), for clause (f), the following clause shall be substituted namety:—

“(f) a tax on entertainments and amusements provided by any person into a
municipal corporation area.”;

(ii) sub-section (2) shall be deleted;
(iii) for sub-section (3), the following sub-section shall be substituted, namely:—

“(3) The mode of assessment and collection and amount of the tax specified in
clause (f) of sub-section (1) shall be such as may be presceribed.”.

PART-II

AMENDMENT TO THE MADHYA PRADESH MUNICIPALITIES ACT, 1961
(NO. 37 or 1961)

4. In the Madhya Pradesh Municipalities Act, 1961 (No. 37 of 1961),—

Amendment to

the Madhya (1) In section 3,—
Pradesh Act No. . :
37 of 1961. (i) clause (1) shall be renumbered as clause (1-a) and before clause (1-a) as so

_renumbered, the following clause shall be inserted, namely:—

“(1) “amusement” means any amusement provided in any amusement arcade or
amusement park or theme park or by whatever name called, when proviede
in a local area for monetary consideration”;

(ii)  after clause (10-b), the following clause shall be inserted, namely:—

“(10-c) “entertainment” includes the following when provided in a local area for
monetary consideration in cash or in any other manner, and whether received
in advance, in instalments or in any other manner-

(i) any exhibition, performance, amusement, game or sport to which persons
are admitted;

(ii) entertainment provided by a direct to home (DTH) service provider through
satellite;

(iii) entertainment provided by a cable operator through cable service;

(iv) ring tones, music, videos, movies, animations, games,. jokes, etc. provided
by a telecom service provider through telecom service;

(v) contests organised through telecom services by the telecom service provider
or any person;

(vi) entertainment provided by any other technological means or device.

Explanation.—Services received by a person situated in a local area of Madhya
Pradesh shall be deemed to have been provided within that local area;”.
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(2) In section 127,—

(i) in sub-section (1), for clause (f), the following clause shall be substituted namely:—

“(f) a tax on entertainments and amusements provided by any person into a
municipal area.”;

(i) sub-section (2) shall be deleted;
(iii) for sub-section (3), the following sub-section shall be substituted, namely:—

“3) The mode of assessment and collection and amount of the tax specified in
clause (f) of sub-section (1) shall be such as may be prescribed.”.

ANANDIBEN PATEL

BHOPAL : Governor,
DATED THE 2™ May, 2018. Madhya Pradesh.

foretoren, ST RO qeN S WA, TN GRI WERIA hek HROeH, siraret § qfsa aen yeii¥a—2078.



